IN THE CENTRAL ADMINIS:RATIVE TRIBUNAL (2
PRINCIPAL BENCH
NEW DELRI
CoPe Noo. 146/95 ‘Uate of decision 6.11.1995
D.AO ND. 853/89 '

Haniéle Shri RaV, Krishnaﬁ,'Rctiﬁg”Chairman.
Hon'ble Smt.lakshmi Swaminathan, femoer. (3J)

Delhi Veterinary Association through its
Secretary Ur,RePeTripathi,

working as Uesterinary Assistant Surgson
r/o 8-D Uelnhi Administration Flats,

Neuw fMahaveer WNagar Ext.N/OeLhi-18

) eee Petitioner
(By Advocate Shri Se3e Tiwari )

Vs,

1¢ Shri GeBalakrishnan,
Secretary, ' :
Ministry of Agriculturse,
Krishi Bhawan, New Uelhi.

2, Shri G.Balakrishnan,
Animal Husbandary Commissioner,
Ministry of Agriculture,Krishi Bhawan,
.New Uelhi.
«s, Respondents

(By Advocate Shri wW.S5. Mehta,Sre.Counsel)

O R D E R (ORAL)

(Hon'ble Shri NoVe Krishnan, Acting Chaifman )

We have heard ithe learned counsel for the
parties. Learned counsel for the petitioner submits
that origina& DrdEP.U?SIpESS&d 0N 21.1.1993 and the
respondents sought andg wézwﬁiven additional time to
imblement tbe arder on or before 30.6.1994, That was
not done, This CePe was filed on J=7-1595, Duringvthe
pendency of the Cl.P, respondsnts have complied with
that order by Bsuing Ann.1 letter dated 4-9-95 ag
seen from their reply. In the circums tances, learned
Counsel for the petitioner only -prays that he should be

awarded costs,

2 Learned counsel for the‘respondants draus
our attention to the particulars given in the Teply

from which it would be clzar that the respondents were




~2- - <§g>

not in a position to pass an order bafore 4.9.95,
He, therefore, submits that no case for grant of

costs has been made out,

3 We have considered the matter, The
reSpondgnts were given~additioqa1 time as ;equested
till 30-6-1994 to comply uith the order. If they
uanﬁéd some more time,they should have appfuached

- the Tribunal and ﬁbtained a proper order, That uas
not done. That compelled the petitioner to fils

the C.P; on 3-7=-1995, In other uords/?espondents
had abaut one more year to comply with the arder.
If an ordéﬁpad'been pasged before 3-7-95, the CeP.

would ﬁerhaps‘haue not been filed, The filing of

!
the C.P., resulted in passing the final order, e
arg of the view, that where an employee is reguired
to approach the Tribunal merely to ensure that -ths

respondents did»pasé the orders expected of them, hs

should be compansated.

4e ‘ In the circumstances, the applicant is

~auwarded cost of fs 500{ #&s Five hundred only) to be

paid by the respondents within one month from the

date of receipt of this order. CePs is disposed

of with the aforesaid directions, (ﬁ? -
Mﬂk S "U?
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(smt.kakshmi Swaminathan) (Nev&Krishnan )

Member (3J) Acting Chairman
sk



